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None present. for applicant. 
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~'1r. Shailesh Prakash, Counsel for respondents. 

In this case none is appearing c.n behalf of the 
applicant since 26.07.2007. This Tribunal directed to 
Registry on 10.11.2008 to lssue notlce to the applicant to 
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hearing, failing which the matter will be decided finally. 
As per the report of the Registry, notice was sent to the 
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uoon the aoolicant. Even none is aooearina on behalf of 
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L ,e app,lcant.. 

Iil view of vv·hat has beeil stated above( it appea IS 
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present OA is dismissed in default for non prosecution on 
the part of the applicant. 

-~ 
{S.L KHATRI) 

!\,A E "-AI D r.::: R ,. !'I ' i I IVIIO c • \ ....,. ) 

AHQ 

. I 

'' 

t;:;r, 
~/ 


